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MINISTRY OF POWER
NOTIFICATION
New Delhi, the 27th July, 2010

o
(  G.SR, 645(E).— In exercise of the powers conferred by clause (m) of sub-section (2)
- of section 56 of the Energy Conservation Act, 2001 (52 of 2001), the Central Government,
hereby makes the following rules, namely:-

1. Short’ titte and commencement.- (1) These rules may be called the Energy
Conservation (Inspection) Ruies, 2009.

(2) They shall come into force on the date of their publication in the Official
Gazette.

2 Definitions.- (1) In these rules, unless the context afherwise requires,-

(a) "Act” means the Energy Conservation Act, 2001:

(b) “inspecting officer” means the inspecting officer appointed under sub-
section (1) of section 17, '

(c) “section” means section of the Act.

(2) Words and expressions used herein and not defined but.defined.in the
Act shall have the meanings respectively assigned to them in the Act.

3. Inspecting Officer.- (1) The designated agency may, appoint inspecting officer
under sub-section (1) of section 17 from amongst the officers of the State Government
not below the rank of the Deputy Secretary.

(2) The inspecting officer appointed under sub-section (1) of section 17 shall
possess the qualifications specified for accredited energy auditors under clause (p) of
sub-section (2) of section 13.

(3) An inspecting officer shall, at the time of carrying out inspection produce a
certificate of appointment as an inspecting officer or an authority for undertaking such
inspection.

(4)  The inspecting officer, after recording reasons in writing, shall, wherever
necessary, make consultation with accredited energy auditor, laboratory or professional
organization approved by the Bureau for dealing with any one or more of the following
matters relating to inspection, namely:-

(a) while carrying out inspections of manufacturer's premises for ensuring
compliance with the provisions contained in clauses (a) and (d) of section 14;
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- (b) while testing samples of equipment speciﬁéd under clause (b) of
section 14; - : ' ,

(c) while inspecting consignments intended to be cover‘ecj under clauses
(a).and (b) of section 14; _— "y i :

(d) while carrying carry out inspection with regard to the matters
specified in clause (c) or clause (d) or clause (h) or clause (i) or
clause (k) or clause () or clause (n) or clause (r) or clause (s) of
section 14 referred to in section 26. -

(5) The inspecting officer during the course of inspection shall report on
the strengths and weaknesses in the management of energy and energy resources
- and recommend action to improve upon the quality of reporting data, energy
management system and measures to improve energy efficiency and reduce
energy consumption. :

4, Inspection of processes and equipment. - (1) Where cornpliance to norms or
energy consumption standards or display of particulars on label is required, the
inspecting officer may, on receipt of directions from the designated agency, carry
out inspection of the production processes or equipment.

(2) AlnSpection may be carried out at place of manufacture before _
dispatch, or at the place of its import into india, or at place of its sale.

(3) Inspection may include inspection of any operation carried on in
connection with equipment or inspection of records of testing or testing of a sample
or matters referred to in clause (d) of sub-rule (4) of rule 3.

5. Procedure for Inspection.- (1) No inspection shall be undertaken by an
inspecting officer unless it has been authorised by the designated agency.

(2)  The designated agency before issuing authority for inspection shall
ensure that -

(a) information received for the purpose of inspection has been duly
verified from the credible and reliable sources and the action
proposed to be undertaken must be recorded in writing;

(b) notice has been given to the person concerned against whom the
inspection is sought and a reasonable opportunity of being heard has
been given to him;

{c) the inspecting officer shall record reasons for undertaking
inspection and clearly bring out its need for discharge of his
duty;

(3) Notwithstanding any thing contained in sub-rule (2), the designated
agency, if satisfied that there are adequate reasons for undertaking such inspection







